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ORDER

MA.,171 ef 1997 has been Filed for condenation of delay

in meking the reviey application registered as R,A,34

' of 1997,

Un perusal of the fiisesllanesus applications I am saﬁisrisav

that there wes sufficisnt cause for not mak ing the rev13u

application in time, Therafﬁra; the delay is cmnd@ned and

the period of limitatioen fer Flllng the reviey applic

extended till the date on uhich it uas actually filed
thus alleyed,

2. The appllcitlmn for reviay of the judgment del

0.A.15 of 1996 on 14 1.1997 hag been filed by tuys of

i

%ti@n is

o MoA, is

1vered in

the four

petitioners of the said 0,A, in the circumstances as under.
N [

The petitioners dlonguith stherss had appeared,

general departmental competitive examinatien held by

P
7

in a

the Railuay

..2/-




‘ |
Recruitment Board pursuant to a notificatien dated 2

for selection for formation of a panel for @ppointme

post of Trainee Ticket Collector.

that they came out successful in the said tests byt

af cdlllng them te @ viva-voce tests the autherities

them te 3ppedr in a second yritten test wviich was ne

by the aforgsaid notificatiocn.

Far a diractian for cancellatlan of the call letter

in the 2nd yritten test and other apprepriate relisf.
3. The respondents contend that the netiflcatient
‘mentiened that since the selection was made against t

recruitment guetas all cenditions applicable therein
and further that the procedure for sxamination fer re
~was revieyed by the Railyay Board leng before the not

wds issued and a tyo~-tier system of yritten axaminati

preliminary followed by @ final ener was intreduced a
15,4.1990,

4. It was held in the said 0,A, after hearing bot

parties that since selection ywas being made against a

v,

‘So

28.10.1994
nt to thae
The petitioners* |con tend

instead

had agked

3t c@ntemplatgd

Theys thereforaes madms @ prayer

to appear

he direct

ificat ion

OGNy oene

s early ag

1 the

dlr@ct

recruitment qumta"ﬁL

pr@v131@n relating te such selvctlen weu ld

/ - bt cbolicgi J
“ﬁi?iaﬁgﬁﬁi:Vaﬁa the relevant order of the Railyay Boar
MmN

=g

down @ tye-tier system of examinatjen for selection tg a posts -

in questioen,

5. In the instant reviey applications it has baen

that the tuc-tier system of examination cauld not beg f

since it wes noet cantemplated by the netifigation datéd 28.10,84,
B

I find ne merit in the contenti@n raised in the
appllcdtlmn because the judgment delivered in the d.A,

considered in detail hey a test prepossd te ba conduct

A,
—

003/"

¢4

contended

ol loyed
Teviey

had

ad yas

spacificall

cruitment-

1

|
y

luey 1d applyt




well yithin contemplatien ef the said netifigation. {Thus the

instant reviey application is virtually a repstition|of the

greund taken in the 0.,A, yhich was duly considered but faound to

be unsustainable. There is thus ne merit in the revaeu_applicati

&’

7 %
which mays therefores be dismissed by circulation,

1 agres.
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